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(3) The following case(s) is/ are pending against me in which cognizance has been taken by the conrf:-

(51 [ Offence i Description |
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Ha) | The details of eayes where the court has taken

cognizance, Sections of the Act and description {
of the offence for which cognizance taken :

i (b} | Mame of the coun, Case Mo, and Date of order !
I— taking cognizance ;

¢i | Details of Appeal (<) / Application(s) for revision
(if any) filed igaim[ the above order(s) - RS =
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4. Cases in which 1 have been convicted by a eourt of law{other those rafermd L in Form 16y

:{tﬁ T The details of cases, Sections of the
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which convicted !
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A Dretails of movable asseis ¢
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I, Assets in joint name indicating the extent of joint ownership will alse have 1o be given

2 Ins case of depositinvestment, the details including Serial Number, Amount. Date of Deposit, the Scheme
Mame of Bank/ Institution and Branch are to be given

3. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of fated
compaiies and as per books in case of non- listed compantes should be given

4. Dependent’, here imeans & person, substantially dependent on the income of the candidate.
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(i) | Agricultural Land
| Location{s)

| _Survey number(s) - =

Avres (Total measurement in .

Acres)

Whether inherited property
{ Yes or MO

No 1

I
QR S = =

Date of purchase in case of self =
acquired property |

Cost of Land (in case of
purchase)a the time of
purchase

Any Investment on the land by
way of development, -_— == = —_
construction etc,

Approximate Current market
walue

(i) | Mon-Agricultural Land Mauza, -“@‘-’fr Moz
Location(s) sy - 1 2B LalE - 5]
Survey number{s) Qs - 196 Pl -yaa
Area (Total measurement i [T T S TSR ~1
q. fi.) k‘hlu.&.t'z.mqq Leale -3,
Whether inherited property
{Yes or NO)
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Cost of Land (in case of
purchase) ar the time of
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Any Investment on the land by
way of development,
construction efc.

Approximate Current marke
L value
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-Location(s) e e = il T
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 rehase) ot the time of
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-Location{s)
| - Survey numiben(s)
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| Built up Area (Total
Measurement in sg. f.)

Whether inherited property
Yes ar NOY)
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| acquired property

Dnte of purchase in case of self

Cost of property (in case of
purchase) at the time of
purchase

Any Investment on the land by

way of development,
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! Approximate Current market
| value

' tv) | Others (such as interest in
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L Value of (i) to (v) above
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(6) I give herein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

| &,
M

| Description

Self

Spouse(s) Dependent-1

Dependent-2 Drp'c'l-:ﬂ}n:..j |

() | Loan or dues to Bank/Financial

Institution(s)
Mame of Bank or Fl

Amount outstanding
Mature of loan
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T.oan or dues to any

mentioned in (i) above.
Mame(s)

Amown outstanding
Mature of loan

individuals/ Entity other than
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Cerand total of liabilities
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Ay oiher liabiliny

Clues 1o departments dealing
with government
darcotamodation 2

g _..J_t%_'." “EI";_ = T _" _ — _:_"

Dues to departments dealing
with suppiy of water

Dues to departments dealing
with supply of electricity

| telephones/mobiles

| Dues 1o departments dealing

with supply of

|
I
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Dues to departments dealing
with government transpaon
{mecluding airerafls and
helicopters)

[ncome Tax Dues

~ Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. does
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(7) Details of pmcl'mmn ar nccupn tinn:

4. Seif...
b. Spﬂll.'h: ............

(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{MName of the School (College/ University and the vear in which the course was completed. )

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

Sh/smu/Mum,
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2. | Full postal address

MMhatia. - Sl fuvi, AP, woier |

3. | Number and Name of the constituency and

bg , Weata |
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3. | Name of the Political party which set up the .70
| candidate (otherwise write ‘Independent’) SGEEEE
4. | (a) Mumber of cases in which conviction order

passed (other than those referred to in Form 26)
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(. dues {Tutal) -y s Loy —
(ii) Loans from Bank, |g A _irg“,
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8. | Highest educational qualification: T s

(Give details of School / University education with full form of the certificate/ diploma’ degree
course) (Name of the School /College/ University and the vear in which the course was com pleted ) |
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true upd correct 1o the

hest of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that -

(a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

thi L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 snd 6
nnowe.
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